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others.   This is a Bill to amend and consolidate the law relating to Trade 
Marks, whichever Trade Marks law is there ...(Interruptions)... 

SHRI RAM JETHMALANI: We are not considering it today. You apply 
your mind. 
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SHRI RAM JETHMALANI: I apologise for that. But kindly withdraw your 
objections. 

THE DEPUTY CHAIRMAN: Shri Jibon Roy, whether a Bill is big or 
small, some day it has to be brought before the House. He is only introducing 
it today. I would like to inform you that we are not taking up the Bill today. 
How could you expect us to be so inefficient to allow you to read such a Bill 
and start discussing it within two minutes? We can't be so untrained. You take 
it home, read it, and when it comes up for consideration, you come and raise 
your objections. Now, I will put the question. 

Now the question is: 

That leave be granted to introduce a Bill to amend and consolidate the 
law relating to Trade Marks, to provide for registration and better protection. of 
Trade Marks for goods and services and for the prevention of the use of 
fradulent marks. 

The motion was adopted. 

DR.RAMAN: Madam, I introduce the Bill. 

STATEMENT BY MINISTER 
Imposition of Customs Duty on Wheat 
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SHRI BALASAHEB VIKHE PATIL: Madam Deputy Chairman, currently, 
under the EXIM Policy on foodgrains, import of wheat is canalised through the 
Food Corporation of India. However, Roller Flour Mills are free to import 
wheat directly or through the STC, MMTC or PEC for milling purposes. Import 
of wheat does not attract any customs duty at present. In view of the bumper 
production of wheat during 1998-99 and the higher Minimum Support Price of 
wheat fixed for procurement, the procurement of wheat during the current 
marketing season 1999-2000 has been very good. During 1999-2000, a 
quantity of nearly 141 lakh tonnes of wheat has been procured for the Central 
Pool as against 126 lakh tonnes during the previous year. 

With the availability of relatively cheaper imports, the offtake from the 
Central Pool has been low, despite the liberalisation done through the Open 
Market Sale Scheme. Between May and November 1999 almost 15 lakh 
tonnes of wheat has reached Indian ports. The landed cost of wheat is much 
lower than the open sale rate fixed for FCI. If the current situation continues, it 
is estimated that there will be excess stock of over 100 lakh tonnes with the 
FCI by 1.4.2000 over  the minimum buffer norm of only 40 lakh tonnes. The 
carrying cost of foodgrains for FCI is heavy, estimated at around Rs. 1600 per 
tonne per year. Carrying the excess stock would impose a massive financial 
burden on the Government, which would be detrimental to the economy. 

With a view to rectifying the situation, and stimulating the offtake of 
wheat from the Central Pool, the Government have come to the conclusion 
that it is imperative to impose customs duty of 50 per cent on common wheat 
and durum wheat. A notification seeking to amend the relevant entries in the 
First Schedule to the Customs Tariff Act, 1975, by invoking the emergency 
powers vested under section 8A of the said Act is being issued and the levy 
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shall become effective from today. Copies of this notification shall be laid on 
the Table of the House in due course. A resolution seeking the approval of 
Parliament to the notification shall also be moved shortly. 

THE DEPUTY CHAIRMAN: I don't think there should be any 
clarifications.... (Interruptions)... 

SHRI H. HANUMANTHAPPA (Karnataka) : What will happen to the 
foodgrain security? Somebody should explain this. 

THE DEPUTY CHAIRMAN: Shri Ramachandran Pillai. 

SHRI S. RAMACHANDRAN PILLAI(Kerala): Madam, I would like to 
bring to the notice of this august House that it sets alarming trends with regard 
to the food security of our country. Of course, over the years, there have been 
great fluctuations in production. In certain years there is a bumper production 
and in certain years we see a decline in production. So, a great fluctuation in 
production is there in certain years. If we look at the growth rate of our 
foodgrains production, it is not above, it is not over the growth rate in 
population. It is below the growth rate in population. That means, the per 
capita availability of foodgrains is declining slowly. There are also reports that 
the overall investment in foodgrain production is due to the decline in public 
investments, paricularly in irrigation, power and science and technology. Of 
course, I do not dispute the present steps. I would like to know from the hon. 
Minister the additional steps the Government intends to take for increasing the 
foodgrain production in India so as to ensure the foodgrain security. 
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SHRI H. HANUMANTHAPPA: Sir, you have a higher minimum 
support price here and wheat is imported at a cheaper rate. It reaches the 
Indian ports at a cheaper rate than the higher minimum support price you are 
paying. Will the Government ensure or assure us now that the imported 
wheat will not be purchased by the Food Corporation of India at a higher 
rate? When you have got surplus wheat with you, first of all, import 
permission is wrong. When you are importing at a cheaper rate, and when 
you are also giving the higher support price in the country, will the Minister 
assure us that the imported quantities are not going to be purchased by the 
Food Corporation at a higher rate? And what will be the effect after you 
impose a duty of 50 per cent on common wheat and durum wheat? This is 
understandable only by the roller flour millers and the traders. You come with 
a language which the parliamentarians can also understand! We are the 
farmers' representatives. If I am wrong, or if I am innocent to that extent, 1 
may be excused. But what will be the effect of your imposition of customs 
duty of 50 per cent on common wheat? How much value will it increase by 
adding that?: I would like to know whether it will curb the further imports 
which will help our farmers, or, will it lead to increase in the market price? 
If you increase the customs duty, naturally, the importers, the floor millers, 
will be free to directly import through STC and MMTC. They will certainly 
increase. Then, what will be the fate of the consumer? Are you going to 
balance it, or-, again you will come with a proposal for subsidy? These things 
have to be clarified. Mr. Minister, please clarify these points. What will be 
its effect? Mr. Pillai said that you have got a surplus stock of about 15 lakh 
tonnes in your godowns. That is all right. You should expect a calamity like 
the Orissa cyclone also. Orissa is in need of food. We have to take care of it. 
For another one year, there won't be any production in Orissa. What will be 
the loss of production in the next year? Only yesterday, the Defence Minister 
said, 'We may try to bring up rabi, but a lot of salty water is still in the fields, 
and that has to be removed. Fertilizer .... (Interruptions).... 

THE DEPUTY CHAIRMAN: Please let him make his point. If you want to 
make your point, then, send me a note and I will allow you. (Interruptions). Let 
him be heard. ...(Interruptions).... 

SHRI H. HANUMANTHAPPA: My main point is this. When you are 
paying the highest support price, then, is the imported wheat being purchased 
by the FCI? Secondly, what will be the effect of this increase of 50 per cent, 
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on the consumers? What will be the cost price in the market? How will you 
take care of the consumers interest? Will it not dissuade the farmers from 
growing wheat next year? Have you taken care of that? If you raise the 
customs duty this year, the farmer who grows wheat this year may not be 
induced to grow wheat at all because you are reducing the purchase from the 
FCI and there is wheat available elsewhere which is reaching the Indian ports 
at a cheaper rate. I want answers for these. 

THE DEPUTY CHAIRMAN: I will call Mr. Gurudas Das Gupta 
now....(Interruptions).... I have got the names in order. I will call according to 
that. ...(Interruptions)... I have got your name. 

SHRI GURUDAS DAS GUPTA(West Bengal): It is a clear case of 
anomaly that the present economic policy has landed the country into. The 
Government is imposing customs duty to ensure that the peasants of the 
country are not ruined. It is good, let them do it. Madam, the point is that there 
are many such cases. Because of the imports, our peasants, who are 
producers of many things, are suffering. Let me give the example of apple. 
Can anybody believe it that American apples are being sold in India? We are 
using our scarce foreign exchange for importing apples; to fulfil the taste of the 
poeple who have money. 

THE DEPUTY CHAIRMAN: They are not tasty apples. 

SHRI GURUDAS DAS GUPTA: I understand it. But, unfortunately in this 
country...(Interruptions)...I agree with you...(Interruptions)..It does not taste 
well. But, unfortunately, in this period of consumerism, there is attraction for 
foreign goods. People, out of their curiosity for foreign goods, will go for that. 
Unfortunately, believe it or not, this is the situation prevailing in the country. 
Madam, as a result of this our apple producers in Himachal Pradesh are 
losing. On the one hand, we are spending our foreign exchange; on the other 
hand, our peasants are being ruined. Therefore, the question that arises is 
this. Will the Government take care of the Open Door Policy with regard to the 
import of agricultural goods, which has its repercussions on foodgrains 
production, on the economic condition of the producers, that is, peasants, and 
also on our economic situation? 

The time has come for this Government to take into consideration 
the effect of this open-door policy. Why 1 say so, Madam, is the latest 
Reserve Bank report-the hon. Minister must be having it and he must have 
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looked at it-published only one month back categorically States that we have 
no reason to be related, our food production and agricultural production are 
likely to reach a plateau. That is the warning given. Our food production and 
agricultural production are reaching almost a plateau. The reason is that 
peasants are shifting from production of one commodity to another because of 
the lure of exports and that they can get more money. Therefore, because of 
the lure of exports they are producing something else. There is a drive for 
commercial crop and as a result our food production may, or is going to, 
decline. The senior Minister is not here. But the junior Minister is here. ... 
(Interruptions).... 

THE DEPUTY CHAIRMAN: No. He is very senior. He is a senior 
Parliamentarian.... (Interruptions).... 

SHRI GURUDAS DAS GUPTA: No. I am saying that the senior Minister, 
the Cabinet Minister, is not here. He is a very senior person and he is a full-
fledged Minister. We all believe in his wisdom. 1 am speaking about his 
position in the hierarchy. Will the Government take any signal from the Power 
Minister? He should not be very happy, power production is going down. 
Power production has also gone down, according to the Reserve Bank report 
and not according to me. Therefore, he should not laugh for the time-being, at 
least. ...(Interruptions).... 

THE MINISTER OF POWER (SHRI P. R. KUMARAMANGALAM): 
Madam, I think it is wrong . If the hon. Member permits me, I say that power 
production has not gone down. I don't know from where he is getting this 
information. I can establish it. ...(Interruptions).... 

SHRI GURUDAS DAS GUPTA: Madam, let it go on record. I will 
produce the Reserve Bank report tomorrow. ...(Interruptions).... 

SHRI   P.   R.   KUMARAMANGALAM: I   can   establish   it. 

(Interruptions)... I can establish it. ...(Interruptions).... 

SHRI GURUDAS DAS GUPTA: It is in the Reserve Bank report. I am 
not guided by the report of the Minister. The Reserve Bank report says that 
power generation has gone down. ...(Interruptions).... 

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS 
(SHRI   RAM   JETHMALANI): What   provoked   this   diversion? 

... (Interruptions).... 
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SHRI P. R. KUMARAMANGALAM: Madam, what I wonder is, why he 
can't lay me off for a while. ...(Interruptions).... 

SHRI GURUDAS DAS GUPTA: You are laying off the workers. How can 
I lay you off? ...(Interruptions).... 

THE DEPUTY CHAIRMAN: Now you have made your point. Can I allow 
others to speak? ...(Interruptions).... 

SHRI GURUDAS DAS GUPTA: I want the hon. Minister to take into 
consideration the ill-effects, the pernicious effects of the open-door policy and 
its impact, repercussion, on the rural economy, particularly on the production 
of foodgrains and living standard of the peasants. Will the Government take 
that into consideration, having learnt a lesson from the cheap import of 
wheat? ...(Interruptions).... 

THE DEPUTY CHAIRMAN: I should remind the Members that the 
Minister is an agriculturist himself and he is also Minister for Banking. So, he 
should have the freedom to import. He is a known agriculturist from 
Maharashtra.... (Interruptions).... 

SHRI H. HANUMANTHAPPA: Whatever be his profession, once he 
becomes the Minister he becomes the Minister of the Government. He is not 
an agriculturist. ...(Interruptions).... Mr. Kumaramangalam is not a power man. 
He is a powerful man now. 

THE DEPUTY CHAIRMAN: You are giving him again a compliment. 
....(Interruptions)... 

SHRI GURUDAS DAS GUPTA: I must correct my friend. He is not a 
powerful man. He is a super powerful man because of his closeness to the 
centre of power. ...(Interruptions).... 

SHRI ADHIK SHIRODKAR(Maharashtra): He has given the maximum 
number of compliments to the Ministers in the last three-and-a-half years that I 
am here in this House. ...(Interruptions).... 

THE DEPUTY CHAIRMAN: You are talking of only three-and-a-half 
years. It is so in the last thirteen years when I have been presiding here. Shri 
Rahman Khan. 

SHRI K. RAHMAN KHAN (Karnataka): Madam, I would like to seek 
some clarifications on the Minister's statement. It is stated, "the import of 
wheat is canalised through the Food Corporation of India.   However, roller 
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flour mills are free to import where directly or through the STC". So, the roller 
flour mills are still free to import wheat. I would like to know whether that 
provision still exists. The statement says "import of wheat does not attract any 
customs duty at present." I would like to know when this provision of not 
imposing any customs duty on wheat was introduced. Now, you are imposing 
customs duty on import of wheat at the rate of 50%. You have canalised the 
import of wheat. When it is canalised, why is there this provision of direct 
import? When was it introduced and for what period was it introduced? Now, 
you say that you have procured 141 lakhs tonnes of wheat. That is the total 
procurement. 

The requirement here is 126 lakh tonnes. And you have 15 lakh tonnes 
of wheat as buffer stock. But you have just said that 100 lakh tonnes of wheat 
will be the excess stock by 1.4.2000. How can it be 75 lakh tonnes? Are you 
anticipating an import of 75 lakh tonnes? You have not gi»en the break-up of 
cost, but you have only said that 50% of the duty will be imposed. What is the 
landing cost of wheat today? What is the procurement rate of the wheat? And 
what is the difference between the two? If we impose 50% duty, then what 
would be the final cost of wheat? Atleast these data should be furnished to 
Parliament. How can we come to the conclusion that you have taken a right 
decision? We should be given some statistical information. We should be 
given information with full facts and figures. We cannot be taken for granted 
that such and such statement has been made by the Government, without 
proper data, without proper information. This is not correct. I would tell the 
Minister that the practice of making such a statement is not going to free them 
from their responsibility. 
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THE DEPUTY CHAIRMAN: Shri Dhananjay Kumar. 

SHRI H. HANUMANTHAPPA: How can a Minister speak, Madam? You 
cannot ask a Minister to participate in the debate? 

THE DEPUTY CHAIRMAN: I am sorry. I do not recognise most of the 
Ministers, since they are from the other House. 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI V. 
DHANANJAY KUMAR): But, Madam.. 

THE DEPUTY CHAIRMAN: I could be ignorant. Mr. Dhananjay Kumar, if 
you want to answer the queries, you can do so after everybody has expressed 
his opinion. It is entirely between you and the other Ministers to decide, who 
would take the brunt. 

SHRI MD. SALIM (West Bengal): You feel quite at home in this House. 

SHRI V. DHANJAY KUMAR: Madam, I am not seeking any clarification. 

THE DEPUTY CHAIRMAN: Still I have some names to call upon. 
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SHRI GURUDAS DAS GUPTA: You have fogetfully called a Minister. 

THE DEPUTY CHAIRMAN: Mr. Gurudas Das Gupta, I am not supposed 
to know all the Members of the Lok Sabha. I will get used to only after a few 
days. 

SHRI GURUDAS DAS GUPTA: Madam, the number is very large. 

THE DEPUTY CHAIRMAN: It is not a question of number. Mr. Das 
Gupta, you have got a very photogenic memory. Some people may be 
ignorant, like me. 

SHRI H. HANUMANTHAPPA: Minister's name has already come in the 
list. 

SHRI GURUDAS DAS GUPTA: The number is so large. 

SHRI SURESH A. KESWANI (Maharashtra): Madam, I wish to bring to 
the notice of the House that this Government has earned the reputation or the 
disrepute of being a Government of the deals, a Government by the deals and 
a Government for the deals. This Government has entered into one more 
deal. This is a very clear case of a fraud being played on the Indian public. 
The wheat which is being procured at a higher price ...(Interruptions)... 

SHRI P. R. KUMARAMANGALAM: Madam, I think 'fraud' is not & 
Parliamentary word. 

THE DEPUTY CHAIRMAN: 'Fraud' is not a Parliamentary word. Mr. 
Keswani, you say something different. (Interruptions). 

SHRI GURUDAS DAS GUPTA: What is this? Madam, we have used the 
word 'fraud' on a number of occasions. The word 'fraud' is not 
unparliamentary. (Interruptions). 

THE DEPUTY CHAIRMAN: It is for me to decide. ....(Interruptions)....   
Mr. Gurudas, I am still in the Chair. Let me decide. . 

SHRI SURESH A. KESWANI: The Government, through its actions 
has tried to cause a wrongful loss to the people of India and a wrongful gain to 
the people whom they want to favour by this particular transaction. For the 
satisfaction of the House, I would like to say that there is a prima facie case in 
this particular matter. Here is a Government which, through the FCI has 
procured wheat at a price which is much higher than the 

195 



RAJYA SABHA [1 December, 1999] 

price at which certain selected people through this deal have been allowed to 
import wheat regardless of the fact that whether they are the direct users of 
this wheat or not. Madam, there are reports that some big industrial houses, 
some big importers, taking advantage of the zero duty imports, have imported 
into this country lakhs of tonnes of wheat regardless of the fact that we already 
have a huge quantity of carry-forward unsold stock in our godowns for which 
we may have no customers. After this wheat is imported, after the wheat is 
cleared from the Custom godowns, after it finds its way into the warehouses of 
these industrial houses, the Government comes up with the next phase of a 
pre planned and premeditated design. They impose a duty of 50 per cent. By 
imposing this duty they have artificially raised the profit of those people who 
imported a huge quantity of wheat and filled their pockets at the cost of the 
poor people of this country. How are we going to haul up these people? In 
which court do we carry them? How do we prosecute them? How do we bring 
them to book? They know it very well that the procurement price of the 
Government is higher than the import cost of those big merchants who have 
imported wheat in huge quantities. Therefore, the Government is unlikely to be 
the first one to be able to dispose of the surplus wheat. Now 50 per cent 
import duty is being imposed on the new importers at the eleventh hour. After 
this duty is imposed, those merchants who have imported wheat at zero duty 
will be the first people to be able to dispose of their imported wheat even 
before the Government has an opportunity to empty the FC1 godowns. This is 
how they have filled the pockets of selective houses at the cost of the nation. 
There should be a detailed inquiry into it. There should be a parliamentary 
committee to go into this aspect as to who the people are, who have indulged 
in large-scale import of wheat, because the import transactions are handled by 
the banking system. We have a system even in our Customs through which 
we can find out who these importers are, and what has happened to the wheat 
which has been imported. We must put a ban on these people from disposing 
of that wheat in the market and pocket the profit. We must not allow this 50 
per cent duty to benefit the pockets of those people who are trying to take this 
country for a ride. Madam, I have completed what 1 wished to say, and it is 
now for the House to take the decision. Thank you. 

SHRI A. VIJAYA RAGHAVAN (Kerala): Madam, by giving this 
statement, the hon. Minister gives an explanation that the offtake from the 
Central pool has been low. The main reason for this low offtake is because of 
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the increase in the price of that wheat which is distributed through the Public 
Distribution System. That is the main problem. Even though there is a bumper 
harvest, the benefit has not been given to the consumers. 

So, that matter has to be discussed while discussing about this thing. 
Now, Madam, the practice which is going on in this country is that we are 
regularly increasing the procurement price and, simultaneously, we are 
increasing the price of wheat and rice distributed through the Public 
Distribution System. So, here, I would like to know from the Minister whether 
he will reduce the price and give the benefit to the consumers, and, thereby, 
this offtake can be high. That should be explained. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Madam Deputy 
Chairman, in this statement, they have stated that the landed cost of the 
imported wheat is much lower than the open sale rate fixed for the FCI. What I 
want to know, and which is absent in the statement is, whether the country, 
from which we are importing wheat, is selling it to India at a price lesser than 
the price at which they are selling it to any other country. Are they selling it to 
any other country at a high price? I would like to know whether this aspect has 
been gone into. That is No. 1. No.2 is, they have compared the landed cost of 
imported wheat and the open sale rate fixed for the FCI. Then, they say: "To 
improve the offtake, they have taken the decision to impose a customs duty of 
50 per cent." What I want to know is that, ~ actually, 15 lakh tonnes have been 
imported -by how much the offtake has reduced this year as compared to the 
last year. Supposing it is more than 15 lakh tonnes, then the reason would 
have been different. If it is less than 15 lakh tonnes, this should be the definite 
reason. Therefore, we should know die figures of the corresponding year as 
well. My third point is, after having imposed the 50 per cent customs duty, 
what I want to know is, whether the rate that is going to be fixed for the 
imported wheat is going to be more than the open sale rate fixed for the FCI. 
These are the three points on which I wanted to seek clarifications. 

*�� ��ह��� ����: �6$�, �0 ����
 ��$� ��, 0���� �� ��
� 1�ह- � ���� �ह5�7� 
,� �� ��� ह����N )� ����0 �� O�� ह5; �� �ह�� �� &3.��. ;'. ��  

*Transliteration of speech in Persian Script is available in the Hindi 
version of the Debate 
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SHRI B.P. SINGHAL (Uttar Pradesh) : Madam, the statement says, 
"...roller flour mills are free to import wheat directly or through the STC, MMTC 
or PEC for milling purposes." There is no scope for other merchants to import 
wheat. If other merchants have been doing, as some of the hon. Members 
have made out, then it is evidently against the prescribed rules, and it must 
amout to a crime , and which I expect the Government to take drastic action 
against such people. But, of the wheat that was imported even by the flour 
mills, at a reduced price, were those flour mills made to give that wheat to the 
fair price shops or to the consumers at a lower cost, because of the facility 
they got by importing at a lesser cost? This is one clarification that I would like 
to seek. The second point that I want to make is, if there was so much surplus 
stocks, then why should the import be discouraged by 50 per cent duty? Why 
can't the Government stop the import of wheat altogether? 

#%��$�%'� : �� /� ��� ���0 +�
� 7�ह� +� ��,� ह(2  

SHRI V. DHANANJAY KUMAR : Madam, I may be permitted to... ... 
(Interruptions)... 

SHRI H. HANUMANTHAPPA : Madam, we have amply made it clear 
that there is something hidden in the statement. 

SHRI MD. SALIM : I support him. 

 

�� 0:0 ह�����2%�: �6$�,... 

#%�$�%'� : �
�� ���0 ,� +�
� +���&2 

�� 0�0 ह�����2%�: �,
� �� 8�� ���0 ह�1�2 ���� ����� ��8����� ह�1� 2 
����  0��� �� ��8����� ह�
� 7��ह& )� ��8����� ��  ��& 1�
4��� �� &#� ��
� 
7��ह& 8�.�� ���� ���h� ^��� �� घ���  ह62  

SHRI V. DHANANJAY KUMAR : Madam, I must have my say, then. ... 
(Interruptions)... 

SHRI H. HANUMANTHAPPA : At the end, the Minister would agree for 
an enquiry committee. 

THE DEPUTY CHAIRMAN : Hanumanthappaji, let him first explain as to 
what is being done, see how satisfied you are, then he will consider.... 
(Interruptions).... 
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SHRI DIPANKAR MUKHERJEE(West Bengal) : Madam, let the Minister 
start with the list of those importers. 

SHRI V. DHANANJAY KUMAR : Madam, I heard all the Members with 
rapt attention, and I am highly obliged to them for expressing their concern for 
the consumers. But at the same time, I would like to bring to the notice of the 
hon. Members that they should also have some concern for the growers. 
Madam, the Government always adopts a policy on food items keeping in 
view the best interest of the producers as well as the consumers. In the case 
of wheat, the procurement price for the producer has been revised upward 
and it has been fixed at Rs.5,500 per tonne. The economic cost of the FCI, 
including the procurement cost, handling charges, transportation cost and 
storage cost, works out to Rs.8,200 per tonne. The landing cost of the 
imported wheat is ranging between Rs. 6,200 and Rs.6,400 per tonne. That is 
why, as clearly made out in the statement, with a view to rectifying the 
situation and also to stimulate the offtake of wheat, this step of imposing a 
customs duty of 50% is resorted to. With this duty ....(Interruptions).... 

SHRI H. HANUMANTHAPPA: What is the open sale rate of wheat? 

SHRI V. DHANANJAY KUMAR: With the imposition of 50% duty, the 
landed cost would work out to Rs.8,100 per tonne. J hope this explains the 
whole situation. Madam, doubts were raised with regard to the quantity 
imported and who all have imported it. Well, again, it is explained in the 
statement itself. It is a canalized item. Apart from the imports made by the 
FCI, the roller flour mills are free to import either directly or through the STC 
or through the MMTC. 

AN HON MEMBER: Are they Government organizations? 

SHRI V. DHANANJAY KUMAR: Roller flour mills are in the private 
sector. I would like to impress upon the Members, Madam, that there is no 
guarantee that the wheat, which is imported at a cheaper cost, will be sold at 
the same cost because the Government has absolutely no control on the 
ultimate price. There is no doubt about that. It is a fact. 

SHRI DIPANKAR MUKHERJEE: Are you accepting the charge? 
(Interruptions) Are you accepting it?...(Interruptions).... 
 

THE DEPUTY CHAIRMAN: Let him finish first. �5

� ,� +�2 ...(+	&��)... 
0�, ,� �5

� +�����2  ...(+	&��)... 0��
� +�����2 �1� �ह �5 9  
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 �� �. &���	 �� ���: �ह�� �� �5 9 �9�� 
ह> ह62  It is an open secret that 

th4 open market price is not controlled. Open market price is free. Anybody 
can sell it at whatever price he can. 

SHRI H. HANUMANTHAPPA: Mr. Minister, you have said that the 
landed cost is much lower than the open sale rate fixed by the FCI. You must 
be having that figure. Open market price is not in your control, but you should 
be having the figures for the FCI. 

SHRI V. DHANANJAY KUMAR: Madam, I have given the figure of 
procurement also. I have given the figures of the final cost that will work out. 

SHRI H. HANUMANTHAPPA: What is the open sale price rate fixed by 
the FCI? (Interruptions) That will bring the cat out of the bag. 

SHRI SURESH A. KESWANI: Sir, what you need to do is to inquire as to 
how did the note in your department originated, where a decision was taken to 
impose 50% duty. You would come to know who the culprits are. We are 
straightaway telling you that you have tried to fill the pockets of a select few. 
You have tried to make sure that the country pays for it and the poorest of the 
poor pays for it. 

SHRI V. DHANANJAY KUMAR: Madam, it is not a strange thing. 
(Interruptions) Please let me say. (Interruptions) On the decision taken by the 
Food Ministry, as they are the competent authority to take decisions, based on 
the situation as to the quantity of foodgrains available and the quantity to be 
imported and the price at which it is to be sold, etc.; the Finance Ministry will 
only help them out in ...(Interruptions).... 

THE DEPUTY CHAIRMAN: Let him finish the sentence, please. 

SHRI V. DHANANJAY KUMAR: .... achieving parity, so that the price of 
imported wheat would match with the procurement and the ultimate cost of 
wheat. This may include procurement price plus the storage, transportation 
handling costs, etc. etc. In order to bring parity between these two, the 
Finance Ministry has been requested to come up with this measure of 
imposing Customs Duty. 

THE DEPUTY CHAIRMAN :Before asking you to fix that 50 per cent 
Customs Duty,   they must have given you certain facts.   This is what the 
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Members want to know. ...(Interruptions)... They may have given you certain 
facts as to why they are doing so. The Members want to know what the sale 
price would be by which you can protect the locally procured wheat. This is 
the simple question that has been put by the hon. Members. 

SHRI V. DHANANJAY KUMAR:Madam, I have already given figures 
regarding procurement price and the cost which the FCI is going to incur. 
...(Interruptions).... The FCI would incur Rs.8200 per tonne out of which the 
procurement cost would be Rs.5500 (Interruptions). The landing cost.. 
..(Interruptions).... 

SHRI H. HANUMANTHAPPA:Even after imposting this 50 per cent 
Duty, the imported wheat will be cheaper....(Interruptions).... This is according 
to the figures that he has given...(Interruptions)... 

SHRI V.DHANANJAY KUMAR: It works out at Rs.8200 (Interruptions) 

SHRI H. HANUMANTHAPPA: WE have already noted down the figures 
that he has given. ..((Interruptions) I can prove it what the Minister has said. 
..(Interruptions)..If he does not know about it, let the Food Minister come here 
and reply to the points raised. We do not know whether the Food Minister has 
taken this decision or the Finance Minister has taken this 
decision.(Interruptions) Let the Food Minister come and tell us about it. 
....(Interruptions)... Let the Food Minister come and clarify. ..(Interruptions) 

SHRI MD. SALIM: I appreciate that the Minister is trying to respond to 
the points raised and he is also trying to convince the Members. But, you 
know how we work in the Committee system. If there are so many details, so 
many questions, it is not possible for the Minister to satisfy all the queries on 
the spot. That is why I suggest that a smaller Committee can go into it and 
look at the files, talk to the officers, listen to the officers ...(Interruptions)... 

AN HON. MEMBER: This is an intelligent way of putting it. 
..(Interruption)... 

SHRI MD. SALIM: The Minister is accepting that there is nothing wrong. 
He is also ready to convince the Members. ...(Interruptions)... Let him 
convince that Committee. ...(Interruptions)... 

SHRI H. HANUMANTHAPPA: Madam, I have a point to make... 
(Interruptions)... 
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SHRI V. DHANANJAY KUMAR: Let me have my say. ...(Interruptions).... 

THE DEPUTY CHAIRMAN: Just a minute. Please sit down. 
....(Interruptions).... Mr. Hanumanthappa, let him reply and allow him to say 
whatever he wants to say. The House has a right to put questions to the 
Minister. Nobody is taking away that right. Until and unless he finishes all his 
queries, he cannot (Interruptions) If you find any discrepancies in his reply, 
then at any point of time you can put a question. If you interrupt him like this, 
then you would not know what the next sentence is. Let him finish his reply.   
You are always free to put questions. 

SHRI V. DHANANJAY KUMAR:My friend wanted to know the sale 
price through the FCI. .Up to 30.11.1999, it is Rs.690 per quintal in the 
Northern Region, Rs.747 in the Southern Region, Rs.747 in the Eastern 
Region and Rs.725 in the Western Region. I am at a loss to understand 
whose interests my friends are soliciting. I am not in a position to understand 
that. I have made it clear that whatever policy decision the Government 
takes that is taken keeping in view the best interests of the producers as well 
as the consumers. Keeping in view their interests, the Government is taking 
this decision. Now, here is a situation where you have enough production 
within the country and when you are able to import wheat at cheaper cost, 
naturally the middlemen, the traders, would like to take advantage of this. 
With a view to stopping that and with a view to protecting the interests of the 
growers and also of the FCI, which is a public body, the Government has 
taken this decision. We have clearly stated that we are doing this with a view 
to rectifying the situation and also with a view to stimulating off-take. We all 
know very well that this is an item which would perish. We cannot store it 
for a long time. So, naturally, the buffer stock can last for a limited period. 
The off-take should also help in reducing the buffer stock. That is the reason 
why we wanted to bring parity in the price of the wheat, which is produced in 
our country and the wheat that is imported. That is the idea behind this 
... (Interruptions) ...........  

THE DEPUTY CHAIRMAN: The question that was put was like this. As 
has been said in the House, a lot of wheat was imported. When the wheat 
was imported... (Interruptions).... 

SHRI V. DHANANJAY KUMAR: I have also given the figures. Madam, 
between May, 1999, and November, 1999, almost 15 lakh tonnes of 

204 



[1 December, 1999] RAJYA SABHA 

wheat reached the Indian ports. Between May, 1999, and November, 1999, 
15 lakh tonnes of wheat was imported, and the quantity that is procured from 
the farmers is 141 lakh tonnes during 1999-2000. It is higher than the 
procurement made when compared to the previous year. During the previous 
year, the procurement was 126 lakh tonnes. This year, for the same period, it 
is 141 lakh tonnes. The procurement itself is high. And, almost 15 lakh tonnes 
of wheat was imported. It is just to prevent the traders or the persons who are 
being named by my friends, from making profits ...(Interruptions)... 

SHRI H.HANUMANTHAPPA: We have not mentioned any 
name....(Interruptions)...The names are with you. 

SHRI V. DHANANJAY KUMAR: My friends have all along been saying 
traders, hoarders and what not..(Interruptions).... 

SHRI H. HANUMANTHAPPA: They are not names(Interruptions)It is 
a category ...(Interruptions)... 

SHRI V. DHANANJAY KUMAR: I am referring to the same category 
of people. This measure has been taken to prevent them from knocking off a 
major portion of the profit. I hope the entire House would support this 
measure...(Interruptions)...There is absolutely no decision that has been 
taken which would harm the interests of the farmers ...(Interruptions)... 1 have 
already given all the details ...(Interruptions)... He has asked about the cost of 
procurement .....(Interruptions):... 

SHRI K. RAHMAN KHAN (Karnataka): I asked when it was freed from 
the duty, and when the duty was imposed. That is one thing we wanted to 
know. Another thing is, he is giving contradictory figures with regard to 
procurement. That is the reason why I would like to be clarified. Madam, it is 
like this. Procurement price is Rs. 5,500/- but the FCI's cost is Rs. 8,200. The 
FCI sells, at a different places, at Rs. 6,900/- and Rs. 7,047/-. So, we would 
like to know FCI is losing Rs. 1,300/- per tonne; and whether you are giving 
any subsidy. That is one point. 

The other point is, the Minister has said that the landed, 90st, if 50 per 
cent duty were imposed, would be Rs. 8,100/-. The Minister has also said that 
the landed cost is Rs. 6,200/-. If 50 per cent duty is imposed then landed cost 
comes to Rs. 9,100/- because duty is calculated on CIF values. If all this is 
taken into consideration, there is a total contradiction in the various figures 
given by the Minister. First of all, I would like to know when the duty was 
taken away and when the duty was imposed. The hon. Minister has said that 
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it is a canalized item. But, it is not a canalized item. It is a partly canalized 
item. The millers can directly import it. Our concern is, 15 lakh tonnes of wheat 
was imported between May, 1999, and November, 1999. We want a break up 
of this 15 lakh tonnes. When it was imported? We wanted to know whether it 
was imported during the Kargil war. If so, how much wheat was imported 
during the Kargil war. What is the break up? Out of 15 lakh tonnes, what is the 
amount of stock that is there with the millers? Today, the miller are importing 
at a lesser cost. You are only increasing the customs duty. It is not the excise 
duty. With this customs duty, they are benefited by 50 per cent. If you 
calculate, it will work out crores of rupees to the millers. This is what we would 
like to know from you. 

THE DEPUTY CHAIRMAN: He has put very specific questions. The 
import duty that was there on wheat was taken away and now you are again 
imposing it. The calculation that he has given is this. When you impose 50 per 
cent duty on imported wheat, the price does not come to Rs. 8000, it comes 
to Rs. 9,000/-. So, how is this miscalculation there? 

SHRI V. DHANANJAY KUMAR: From where did he get these figures? I 
am at a loss to understand it. (Interruptions)... 
THE DEPUTY CHAIRMAN: It is a calculation...(Interruptions).. Do not confuse 
him please.. .(Interruptions)... The question is, if you add fifty per cent duty on 
the landed price of wheat, whgat would be the final price of that wheat? This is 
one point. The other question that he had put was, when the import duty was 
withdrawn, for how long it was withdrawn and when was it 

Kimposed?...(Interruptions)..   
ह>, �/� 
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5,500 is the value. They have added 50 per cent on that and they say it 
becomes Rs.8,100/-. Fifty per cent duty should be on the landed value of 
wheat, not on the procurement rate ...(Interruptions)... Rs. 5,500/-
....(Interruptions)... .It does not come to Rs.8,100/- We are not fools to accept 
these figures.... (Interruptions).... 

#%�$�%'� : �T9�, �0 &8�l��
 ��
� +���&2 06�S&, l��� 2 Please let h. . 

reply.. .(Interruptions)... Please let him reply ....(Interruptions)... No, I am not 

allowing.. (Interruptions)...Let him reply ;� ��� 0
�1� ,� ;� ;��� �� 
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SHRI V. DHANANJAY KUMAR: Madam, I am aware that all these 
members, who are sneior Members, have the primary knowledge of the price 
on which the duty is levied. Now, I have clearly stated that this was the landed 
cost. The procurement price in the foreign market will be much less than 
Rs.6,200/-....(Interruptions).... 

AN HON. MEMBER : Now, this is enough....(Interruptions) ............ Now, 

this is enough...(Interruptions)...This is too much. 

THE DEPUTY CHAIRMAN: It is not fair..(Interruptions).. Let him finish 
his sentence and then you...(Interruptions)... 

SHRI K. RAHMAN KHAN: He is questioning the basic knowledge of the 
Members. .(Interruptions).... He is questioning the basic 
knbowIedge..Y//j/e/THp//ons;/..we are not concerned with the procurement 
price in Italy or Pakistan or...(Interruptions)...We are concerned with it 
...(Interruptions)... It is not fair...(Interruptions)... 

THE DEPUTY CHAIRMAN: What are you enquiring about?. 
.(Interruptions).. 

SHRI K. RAHMAN KHAN : The Finance Minister should educate us. 
The CIF value he has given us is Rs. 6,200/- as landed value, and now he 
says that the procurement price ..(Interruptions)...How can it be? 

THE DEPUTY CHAIRMAN: He is asking simply whether the duty is on 
the landed CIF price, or, it is on the procurement price, because the wheat 
might have been procured from different sources, there might be different 
prices. But you cannot have duty on different sources, there might be different 
prices. But you cannot have duty on different prices. Whatever the landed 
price was, including freight, etc. and the linked service, whatever it 
is.(Interruptions)... 

SHRI V. DHANANJAY KUMAR : Madam, duty is normally levied on the 
invoice price, I mean on the CIF price. Thge landed cost includes the cost of 
transporation .... (Interruptions)... 

 
#%�$�%'�: �/� ;� ��1 75� ��ह&2 �5
 ����&, �
�� 0�, 2  

...(+	&��)... 

V. DHANANJAY KUMAR: Madam, my friend has no patience. I am 
really sorry ..(Interruptions)..You have put so many questions.  At least you 

207 



RAJYA SABHA [1 December, 1999] 

must have the patience to hear me. (Interruptions)..I am trying to clear your 
doubts. The situation is that they have imaginary doubts. They do not have 
geniuine doubts ...(Interruptions)..You please allow me to answer 
...(Interruptions)... 

SHRI MD. SALIM : He is supposed to clear the doubts, not to qualify the 
doubts... (Interruptions)... 

SHRI V. DHANANJAY KUMAR : So Madam, duty is calculated on the 
cost at which the wheat is procured in the international market. Now, adding 
that, the landed cost works out to Rs. 8,100/-. This is what I have stated. 

SHRI B.P. SINGHAL : My friend is really confused. ... (Interruptions)... 

THE DEPUTY CHAIRMAN : Is it fair for you to clap on the confusion of 
somebody? ...(Interruptions)... 

SHRI V. DHANANJAY KUMAR : I have not clarified. ... (Interruptions)... 

SHRI B.P. SINGHAL : My contention is that there is one set of wheat 
which is imported at a cost of between Rupees 6200 and.6500 per tonne. 
This is what the Minister has said. Now, add 50% to it from tomorrow, not 
even from today; and it becomes 9300 or something. Okay. That is imported 
wheat.   ...(Interruptions)... 

SHRI V. DHANANJAY KUMAR : Again my friend is thoroughly 
confused. ...(Interruptions)... 

THE MINISTER OF STATE IN THE MINISTRY OF LAW JUSTICE AND 
COMPANY AFFAIRS (SHRI O. RAJAGOPAL): There is no point in replying if 
so many Members are asking so many questions at the same time. ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN : There is one solution. I think I should 
adjourn the House now. ...(Interruptions)... I have a solution. Now, it is past 
five of the clock. I think there is some discrepancy, not only in figures but in 
the understanding also from both the sides. ...(Interruptions)... So, I suggest 
let us have the reply tomorrow. Let the Minister come back with the full facts 
because there are many questions. ...(Interruptions)... please behave in a 
proper manner. 
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SHRI V. DHANANJAY KUMAR : Madam, I have some more information 
...(Interruptions)... 

THE DEPUTY CHAIRMAN : Mr. Minister, there are many questions. So, I 
think you come back tomorrow with proper calculations, with proper figures. 
...(Interruptions)... 

SHRI V. DHANANJAY KUMAR : Madam, 1 have the figures but let them 
have the patience to hear me. Please give me five minutes. ...(Interruptions)... 

AN HON. MEMBER : The Chair has already given its ruling for tomorrow.   
...(Interruptions)... 

SHR V. DHANANJAY KUMAR : Madam, please give me two minutes.   
... (Interruptions)... 

THE DEPUTY CHAIRMAN : Okay, please give him two minutes. 
...(Interruptions)...   please sit down.   ...(Interruptions)... 

SHRIV. DHANANJAY KUMAR : Madam, the C.I.F. price at $ 120 works 
out to 5227 ...(Interruptions)... Madam, they are not allowing me to speak at all 
...(Interruptions)... 

SHRI K. RAHMAN KHAN : He is misleading the House. ... 
(Interruptions)... 

SHRI V. DHANANJAY KUMAR : Madam, I seek your protection. ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN : Please sit down.   ...(Interruptions)... 

AN HON. MEMBER : I want to explain the scam that has taken place. ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN : You see, Mr. Minister, if there are any 
doubts, if there are any figures, I would suggest and it has been my 
experience that it is better to come to the House with full facts because in this 
crisis you may make a wrong statement which will go against you. So, it is 
better that you come tomorrow with proper facts and figures. You must have 
noted the questions that Members have asked. Please find the facts and come 
back. Perhaps you do not know that there are so many querries. ... 
(Interruptions)... 

SHRJ V. DHANANJAY KUMAR : Madam, I may please be permitted to 
say one thing.   ... (Interruptions)... 
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THE DEPUTY CHAIRMAN : If you put the figures in dollars, I am telling 
you that you may get into more difficulties because dollar rate is changing 
everyday. My good wishes to you, and my advice to you is you come back 
tomorrow with proper facts. Now I adjourn the House till 11.00 a.m. tomorrow. 

The House then adjourned at nine minutes past five of the clock till eleven 
of the clock on Thursday, the 2nd December, 1999. 
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